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Serangi, Shri R. P.
MMM&M
Ugrasen, Shri
Varma, Shri Ravindra
Verma, Shri R, L. P.
Yadav, Shri Hukmdeo Narain

AN HON, MEMBER: The total Is
less than quorum.

MR, CHAIRMAN: There is quorum.
But votes have not been recorded.

S8HRI BIUU PATNAIK: You said
there is np quorum,

MR, CHAIRMAN: ] think, you, Mr,
Minister; did not hear what I said. I
sald, there iz quorum, but many votes
have not been recorded. Something
. 1 wrong with the machine. They are

added. So, when the final tally
comes, you will find that there Is gquo-
rum, The final result of the division
is:

Ayes: 25. Noes: 34

The noes have it. So it ig rejected.
The motion wag negatived.

17.55 hrs,

RESOLUTION RE. ABOLITION OF
LEGISLATIVE COUNCILS

MR. CHAIRMAN: Now, we take up
the next Resolution that of Shri Ramji
Lal Suman,
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MR. CHAIRMAN: Motion moved:

“This House is of the opinion that
the Upper Houses (Legislative
Councils) in the State; have not
served any useful purpose and in the
process of legislation they are prov-
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PROF. DILIP CHAKRAVARTY
(Calcutta South): I can recall tne
debate in the Constituent Assembly,
which | read as a teacher of Polihizal
Science, Mr, H V. Kamath is here.
1 am drawing his attention, I believe
it was he who initiated a move in the
Constituent Assembly itsel?, not to

have second chambers—both here, as
also in the States.

Madam Chairman, the gecond cham-
bers are working in many of our
States. We have never made any
review of them. If the Law Minister
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camnot .sgree ‘to.this . mdtien . being
‘adopted foy this:House jusé now......

-MR. CHAIRMAN: Why -de Jou pre-
sume that he will not?

PROF, ‘DILIP -CHAKRAVARTY: 1
presume thet he will-support: it; o5 1
am supporting it.

Thepe ghould not be, there cannot be

any whip in the - cese of & Private
Member's resohution, In olse he P

. ports 1t, well amd good. ¥ got, at

least let him make o veview of what
they have doune, whether they bave
nalhm-de.nymnh-lbuﬁmmlﬁhn
polity,

3 have no doubt in my ming that
these second chambers in the different
Stateg have made gbsolutely no contri-
bution, except for duplicating what is
done in the lower House,

Unfortunately, we have imbibed the
copy book spirit, and the same copy
book spirit we find reflected m our
Constitution. It is time that we chang-
eg according to the needs of the situa-
tion,

Legislative Councils mostly are ised
as a refuge for the politically rejected
people, This had happened in West
Bengal, In 1069 the West Bengal
Legislature recommended the nbnutio_n
of the Upper House, and it was aholi-
shed. We expect that some of the
other State Legislatures also will follow
suit,

oft Twitr quieay : IAT FIW F
ot gor Qe ST qre fiwar 97

PROF, DILIP CHAKRAVARTY:
But some initiative is also necessary
from the Central Government, from
this Parliament, so that this anathema
of duplication is no longer there. It
is only a sort of pinjrapole for many.
This process has rightly been described
by my-hon. friend Shri Suman as eum-
bersome and expensive which is avoid-
able, 1t ig time we make g re-ascess
ment and we ghould all agree that &
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poor country like ours cannot afford
have the luxury of having second
wmbers in all the States,

John Bturt Mill'y idegs are still rele-
ant with regard to the functioning of
varliamentary democracy. He men-
“loned not only Gi, Britain, but of
coursg the British example wag before
him, He said that second chambers
were either superfluous or pernicious,
superfluous because in most cases it is
found that whatever is passed and
approved by the lower House lg .itto-
ed by the upper House. Sometimes it
80 happeng that the lower House, which
consists of representatives directly
elected, by the people, passes certain
things, and the upper House rejects it.
In that case, according to Mill, the
existence of the second chamber should
be considered as pernicious,

GMGIPND—Job I1I—805 LS—1.7-78 880

With these wordg ] support the reso-
lution and commend the game for ac-
ceptance by the Law Minister who is
present here.

ot T Fww g (e ) et
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ar § ¥ gaeT gy s § )
MR. CHAIRMAN: I think yoy will

require some more time, You can
continue the next day.

18.25 hrs,

The Lok Saobha then adjourned till
Eleven of the Clock on Saturday,
April 29, 1978/Vaisakhq 8, 1800 (Saka),



